
OPEN COURT 

CENTRAL All'lINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH : ALLAHABAD 

CIVIL MISC. CONTEMPT PETITION ND.157 OF 2003 

IN 

-ORIGINAL APPLICATION N0.177 OF 2002 
~ -A-LLAHABAD- TH-Z-S THE~21-ST DAY OF APR IL,2004 

l'-lanoj Kumar Sharma, 
S/o Sri Ramesh Chandra Sharma, 
R/o Surya Nagar, Chau Ki 8asti, 
Line Par, City & Oistrict-Moradabad. 

••••••••••••••Applicant 

( IBly Advecate Sri Raj Singh ) 

lier SUS 

1. SanJay Sih2h, 
Senior Superintendent of Post Offices, 
Main Branch, Mor adab ad, 

2. _ Jokhan Ram Bharti, 

Assistant Superintendent of Post Offices, 
(North) Sub-Division, Moradabad • 

• • • • • • • • • • .. Ra :3130..nde nts 

( By Advocate Shri 8.N. Singh) 
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HON' BLE l"lAL~ K .K. SR I VAST AVA._M.Ql§.E.[":L 

Thi~ contempt petition has been filed for punishinQ 

respondent no.2 for wilful dis-obedience of the order of 

this Tribunal dated 07.07.2003 passed in 0.A. No.177/02. 

By the order under reference respondent no.2 was directed to 
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reinstate the appiicant on the post or Extra DepartmeAtal 

Stamp Vendor (in short EDSV) in Moradabacl city post office 

within 15 days from ths date of communication of the order 

of thts Tribunal. It has further been directed in the said 
\..-- O<O-~(l)V • 
l~r that the applicant ahaLl, be removed only:.,9.y a 

regularly selected person or by the compassionate appointee 

only on receipt of approval from Chief' Post Master Gern~r1:1l 

U. P. Luck now. 

2. Aggrieved by no51-complience of the a,1:-der applicant 
~~ 

instituted this contempt petition on 05.09.2003. Notice~ 

issued to respondent no.2 on 05,12.2003. 

3. Shri Radhf!f-.Shyam appeared o n behalf of respondents 

and submitted that the responde.nt .. has passed the orde._r dated 
23.03,2004 by uhich the applicant has been ordered to be 

' 
re-engaged. ~:~unsel for the respondent submitted that 

the compliance~alongwith the annexure annexing the copy or 
the order dated 23.03.2004 has already been filed. Though 

the same is not on record we have perused the same es the 

CC3py of' the same was placed befiore us by the counsel for the 

respondents. This fact is not disputed by the applicant's 

counsel. The submission made by the applicant's counsel 

is that the applicant has been subjected to harassment for 

about eight months. 

4. The learned counsel ror the applicant further 

submitted that this order could have uell be~assed 

immediately af~ the order of this Tribunal ~as served on 

the respondent,. We find substance in the submission of the 

learned counsel for t~e applicant and we hope that Senior 

luper intende nt Post Off ices, Mor adabad 1Jill~ake due notice 
~ l)~ 

of the same. Now since the respondent~ he.s already passed 
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the order for re-engagement of the applicant, in our 

opinion, the order of this Tribunal stands complied with. 

No case of contempt is made out. Contempt petition is 

rejected. Notice~is discharged. 

V 
r'lember-J ~1ember-A 

/Nee lam/ 
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